T S

TR

R

= g

T RN

SO ewite L e .
Bfs e el PERR P N O S B

THE ADMINIbTRATIVE TRIBUNALS "(IZ\MENDMENT)

s . .. ACT, 1987

- No.' 51 or 1987 = -~ "o
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j‘An Act further to amend the Admlmstratlve Tnbunals Act, 1985.

‘Be 11: enacted by Parhament in the Th1rty elghth Year of the Republic
of Ind1a as follows:— :

A 1 ThIsf Act )mays be called the Admlmstratlve Tr1bunals (Amend—
ment) Aet, 1987. R P TR TRV e h
13 of 1985. 2. In, sectmn 2 -of the Administrative Tribunals Act, 1985. (herem-
affer referred to as ' thé’ prlnc1pal Act), in"clause (c) after the words
“any High Court”, the words “or courts subordinate thereto” shall be
inserted. -

g I sect10n 6 of the prmc1pal Act-- o

RS A 311 . .
(a) in sub-secuon (1), the word “or occurrmg, at the\ end of
clause , (b) and.. glause (c) shall be .omitted; . : '

AR

A(b)- in''sub- dection @), for clause (a5 the followmg clause shall
‘'be subbtituted, namely:—" :

S T T P

“(a) is, or has been or is quahﬁed to be a Judge of a quh
Court; or”;

(c¢) for sub-section (7), the following sub- sectlon shall be sub-
stituted, namely:— i

“(7) No appointment of a person possessing the qualifica-
tions specified in this section as the Chairman, a Vice-Chairman

or a Member shall be made except after consultation with the

Chief Justice of India.”,

4, For section & of the principal Act the followmg section shall be
substituted, namely — : i

“8, The Chairman, Vice-Chairman or other Member shall hold

" office as such for a term of five years from the date on which he

enters 'upon his office, but shall be eligible for re-appomtment for
another term of five years:
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Provided that no Chairman, Vice-Chairman or other Member
shall hold office as such after he has attained,—

(a) in the case of the Chairman or Vlce-Chalrman the age

1

of .sixty-five years,. .and . i

(b) in the case of ahy other Member, the age of sixty-two
years.” . : o

5 In section 29 of the printipal Act, after sub-section (5) the follow-

ing sub-sections shall be inserted, namely:—

“(6) Every case pending before a Tribunal - immediately
before the commencement of the Administrative Tribunals (Amend-

. ment) Act, 1887, being a case the cause of action whereon it is
based is such that it would have been if it had arisen after such
- eommencement, within the jurisdiction .of -any court, shdll; together

with the records thereof, stand transferred on such commencement
‘o such ‘coust. ' ‘

(7) Where any case stands transferred to a court under sub-
section /(6), that-¢ourt may 'proceed to ‘deal with such -case from the
stage which was reached before it stood so transferred.”.

- Aftor section 36 of the prmClPal Act, the followmg sectlon shall S
‘be

‘inserted, namely:—

“36A. The power to make rules under clause (c) of sub—s_ection
(2) of section 35 or clause (b) of section 36 shall include the power

4o make such rules or any of them rétrospectively from a date not

earlier than the date on which this Act received the ‘asgent of the
President, but no such retrospective effect shall be given to any
such rule so as to prejudicially affect the .interests ‘of any person-
to whom such rule may be apphcable .



